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Aabindya Baidya. & 
Vs 

Union of India & C)r .Repoiident 

Order dated: 22,11.2011 

CORAM: 
Hoifble Shri (RMhtranberdmn 

& 
IIkAK. PaMernber(Jud1) 

21 applicants have approached this Tribunal by 

filing the present O.A. against the fixation of TRCA of ODS 

as on 01 Mi .2006 of Rairangpur Head Office due to the fact 

that the earlier fixation of TRCA has been rectified and 

consequently, there is a direction from the Superintendent of 

Post Offices, Mayurbhanj Division to the Post master, 

Rairangpur to recover amounts indicated against 38 GDS 

employees, out of which 21 are the applicants in this O.A. 

2. 	The prayers made by these applicants in this 

O.A. are as follows: 

441) 	quash 	the 	order d; 
10.06.2011 and 31.10.2011 as 
Aannexure-AJ1 and Al2 as i. 
illegal, 	arbitrary, unconstitutio 
and 	wolati\ 
qatural justw 
u) direct the 
ic 	applicants to 	draw tl• 

cctwe pay as ha. 	be 

0 



earlier without making any 
reduction." 

There is also a prayer for intethn order not to 

recover the amount as calculated. under Anriexure-Al2. 

We have heard Mr. P.K.Mohapatra, Ld. 

Counsel for the applicant and Mr. R.C3wain, Ld. 

Additional Standing Cowsel appearing for the Respondents, 

who has received a copy of this 0. A., and perused the 

record. 

SUpenntcndeiit ol Post. OtIwcs, \!ayurbnan 

n, Respondent No.4, pointing out certain mistakes in 

.K.Moh,atra, Ld. Coui 

..... 



, 2 

concmed authorities (Respondent No.4) by submitting 

individual representation ventilating their grieVanCeS within 

a period of 10 days and thereafter Respondent Nos, 4 and 5 

should take immediate steps to redress their g1evances and 

cornmuicatc their ord.er/decjs-jon  within a period of two 

weeks from the date of receipt of such representation. 

Accordingly, as agreed to by the Ld. Counsel 

for the parties and without going into the merit of this case, 

we direct Respondent No.s. 4 and 5 to take action as 

indicated above and comm wucate their decision to the 

applicants within the aforesaid period. 

However, it is made clear that pending disposal 

of their representations, no recovery, as proposed, shall be 

made, 

With the above observation and direction, the 

O.A. stands disposed of. Accordingly, the M.A.No. 1024 I& 

stands disposed of. 

Copy of this order, along with copy of the O.A., 

be sent to Respondent Nos. 4 and 5 by Speed Post at the cost 

of the applicants. La. Counsel for the applicants undertakes 

to deposjt the posa reo u ite 
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Ld. Counsel appearing for the parties. 
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